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COUNCIL OF STATE.

Monday, t‘he 11th February, 1924.

The Council met in the Council Chamber at Eleven of the Clock, the
Honourable the President in the Chair.

MEMBERS SWORN:

The Honourable M. R. Ry. Ganapsti Agraharam Annadhurai Ayyar
Natesan Avargal (Madras: Nominated Non-official); and the Honourable
Mr. James William Anderson Bell (Bengal Chamber of Commerce).

NOMINATIONS FOR PANELS FOR STANDING COMMITTEES.

Tue HonouraBLE THE PRESIDENT: With reference to the announce-
ment I made the other day regarding nominations for Advisory Committees,
the following nominations have been received:

For the Home Department:

The Honourable Mr. Phiroze C. Sethna,

The Honourable Sir Zulfiqgar Ali Khan,

The Honourable Sir Umar Huyaﬁ Khan,

The Honourable Dr. Sir Deva Prasad Sarvadhikary,

The Honourable Saiyid Raza Ali,

The Honourable Sir Maneckji Dadabhoy, S
The Honourable Sir Muhammad Rafique,
The Honourable Mr. Lalubhai Samaldas, and
The Honourable Sirdar Chsranjit Singh.

-

For the Commerce Department :

The Honourable Lala Ram Saran Das,

The Honourable Mr. Phiroze C. Sethna,

The Honourable Lala Sukhbir Sinha,

The Honourable Sir Arthur Froom,

The Honourable Sir Maneckji Dadabhoy,

The Honourable Mr. Lalubhai Samaldas, and -

The Hqnourable Haji Chowdhuri Muhammad Ismail Khan.
(118 ) A



114 - COUNCIL OF STATE. [11Te FEeB. 1924.

For the Department of Education, Health and Lands:

The Honourable Sardar Jogendra Singh,

The Honourable Lala Sukhbir Smha

The Honourable Mr. Lalubhai Samaldaﬂ

The Honourable Mr. 8. Vedamurti,

The Honourable Dr. 8ir Deva Prasad Sarvadhikary,
The Honourable Saiyid Raze Al; and

The Honourable Maharaja Soshi Kanta Acharyya Chaudhuri of
‘Muktagacha, Mymensingh.

For the Department of Industries and Labour:

The Honourable Lala Ram Saran Das,

The Honourable Mr. 8. Vedamurti,

The Honourable Sir Maneckji Dadabhoy,

The Honourable Sir Arthur Froom,

The Honourable Sir 8. M. Annamalai Chettiyar, -3 ,
The Honourable Saiyid Raza Ali, '

The Honourable Sir Dinshaw. Wacha,

The Honourable Dr. Sir Deva Prasad Sarvadhikary, and
The Hodnourable Mr. Phiroze C. Sethna.

As in all cases, the nominations are in excess of the actual number
required, it will be necessary to hold an election, and as forms have got
to be printed, that cannot be done till Thursday. The election, therefote,
will be held on Thursday. Honourable Members are aware that the election
is made by the single transferable vote and they are doubtless familiar
with the procedure, which is not the simplest.

QUESTIONS AND ANSWERS.

[ J . . .
STAFF OF THE DEPARTMENT OF COMMERCIAL INTELLIGENCE.

52. Tae HonourasLe Mr. PHIROZE C. SETHNA: Will Government
be pleased to state the present strength of the Department of Commercial
Intelligence and the salaries of ‘officials connested theréwith, and how many
of these officials are Indians?

Tee HonNouraBLe Mr. D. T. CHADWICK: The Commercml Intelli-
gence Department consists of 4 gazetted officers, 90 ministerial officers,
8 of whom will come under reﬁrenc’hment on the 1st 'March 1924, and
29 menials.

The salaries of the 4 gazetted officers are Rs. 2,800, 1,400, ‘1 /000 nd 650,
respectively. Two of these - éfficers, namely, tha second and fourth, are
Indians. . .

The minfsterial ﬂtdﬁ is pnctlbally ent-nely Indmn

7
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QUESTIONS AND ANSWERS. 11D

"CONTRACTS FOR THE CARRIAGE OF MAILS BY WATER.

53. Tae HoNourasLE Mr. PHIROZE C. SETHNA: Will Government
be pleased to state : — : ' I

(a) whether they have any contraot for the carriage of mail by water,
. eithet inland on rivers anywhere in India or as -between one
port and another; '

(5) Ahe terms and conditions of such contract, and whether such con-
- traet is with a Steamer Company registered in India and con-
trolled by Indians; _
- (o) if the reply to (b)'is in the negative. whether open tenders were
invited for this work when these contracts were given out;
and ‘ :

(d) if any contx‘p:ct or cj:o’ntracts are made for a period of 6 years or
longer and, if so, the reasons therefor?

Tue HoNouraBLE Mr. A. H. LEY: (a) Yes. A list of the principal
steamer services employed under contract for the conveyance of mails
will be found at pages 80 to 82 of the Annual Report on the Posts and
“Pelegraphs of India for the year 1922-28. The oontract with the British
India Steam Navigation Company expired on the 81lst January 1922,
and negotiations for a fresh contract ure now in progress. i .

(b) The list referred to above shows the main conditions of the con-
tracts. The British India Steam Navigation Company is registeréd in the
United Kingdom, and is not controlled by Indians. Complete information
regarding the remaining companies is not at present available, but will
be obtained and supplied to the Honourable Member.

(c) and (d). The old contract (now expired) with the British India
Steam Navigation Company was for a period of ten years, and was extended
for one year. For the new contract tenders were invited by public adver-
tisement, but ouly one tender has been received, and this tender is now
under the consideration of Government. Information regarding.the other
companies is not immediately available, but will be obtained and supplied
to the Honourable Member as soon as possible.

‘BriTisa CoNSULS.

54. Tee HonouraBLE Mr. PHIROZE C. SETHNA: Will Government
be pleased to state : —

(a) what arrangements exist for securing commercial and other in-
formation relating to foreign countries and markets abroad ;

(b) what money contribution, if any, they make to the Consular
Bervice maintained by England in various countries; '

' (c) what protection are British Consuls expected to give to Indians
who need such protection, assistance and guidance in the terri-
tory under their charge; and

(d) if they will be pleased to lay aon the table any correspondence
that may have taken place with the Secretary of State at any
time on'this question and the nature of the obligation which
the Becretary of Btate has mocurred with the lmowledge and
sanotion of the Cabinet towards Indians abroad on the part of
British Consuls? *

{ 'S . A2
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Tax HonoumaBLE Mgr. J. P. THOMPSON: (a) The Government of
India are allowed, free of cost, to utilise the services of His Majesty’s -
Trade Commissioners appointed within the Empire, the duties of Trade
Commissioners being inter alic to reply to commercial inquiries and notify
changes in customs tariffs or other regulations affecting trade. ’

The Director General of Commercial Intelligence is also permhitted to
correspond direct with Consular Officers ‘'in the Far East owing to the
saving of time involved. Commercial information relating to Europea
countries is obtained from the Department of Overseas Trade, London,
through the India Office or through the Indian Trade Commissioner
according to the nature of the inquiries.

At the last Imperial Conference His Majesty’'s Government offered to
mnke arrangements under which the services of Commercial Diplomatic
officers outside Europe. and of the Senior Consular Officers in countries
outside Europe where there are no Commercial Diplomatic officers would
be il:ced at the disposal of the Government of India, in the same way
as the services of His Majesty's Trade Commissioners are already at their
disposal.

The Governments of the Dominions which have appointed'Trade Com-
missioners in countries overseas offered also to make similar arrangements
for the utilisation of those officers by Governments of other parts of the
Empire. )

(b) The information is being collected and will be laid on the table
in due course.

(c) The duties of British Consuls in regard to the protection, assistance
and guidance to be rendered to British subjects who are in need of them
are laid down in Chapters XXII, XXIII and XXIV of the Consular
Instructions, copies of the relevant portions of which are laid on the Table.

These instructions apply to all British subjects including Indians and
British pretected persons. '

(d) As regards correspondence the Honoursble Member is referred to
the Report of the Welby Commission published in 1900. There appears
to have been no further correspondence since then till that now in progress
between the Government of India and the Secretary of State on the
subject of India’s share in Consular and diplomatic expenditure in Persia.
This cannot be published without the consent of His Majesty's Govern-
ment.

The nature of the obligation incurred by the Secretary of State which
the Honourable Member appears to have in mind is indicated by the

. extracts from the Consular Instructions which have been laid upon the

table.
CHAPTER XXII.

ADVICE TO BRITISH SUBJECTS.—CLAIMS.
Part I.—Aassistance and Advice to British Subjects.

General duty as to advice and assistance.—1. A Consular officer should give his
best advice and assistance to His Majesty's subjeets trading in, residing in, or visiting
his district, and should do his utmost to avert and arrange differences among them, or
between them and the natives of the country.

Maintenance of rightful interests.—2. If British subjects suffer injury, or are likely
to suffer injury, either in their persons or property, the Consular officer must uphold
rightful interests and privileges, secured by treaty, by due representations in the proper
official quarter, made in the manner prescri by these instructions. He must be
temperate and judicious in such representations. e e

<



. QUESTIONS AND ANSWEKS. 117

Reference to Diplomatic representative.—3. If redress cannot be obtained from the
local awthorities; or if the matter of complaint be not within their jurisdiction, the case
must be referred to His Majesty’s Diplomatic representative.

. Answers to private inquiries.—4. A Consular . officer should reply to the best of his
ability to inquiries addressed to_him by British subjects, and also by other persons
where such inqairies can properly be answered by him in his official capacity. He
must in any case.acknowledge as soon as possible the receipt of all letters addressed
to him in that capacity. It is, however, no part of his official duty to give opinions or
to furnish confidential information as to the respectability, private character, or solvency
of individuals or firms.

* - - * * L 4
CHAPTER XXIII.

RepaTRIATION OF DistRESSED BRITISH SUBJECTS.

Necessity of circumspection.—1. The greatest circumspection is required in dealing
with the relief of distressed British subjects at the public expense. Such relief should
be afforded only in cases of proved necessity. It should be refused to persons who
make a profession of begging; their stories must be carefully examined and tested.

Proof ‘of mationdlity indispensable.—Applicants for relief must be required to give
reasonable proof that they are British subjects.

Qrdinary extent of relief.—2. The primary object with which relief should be
afforded is to enable distressed persons to return to the United Kingdom. It should
not, as a rule, be granted when they desire merely to remove from one place abroad
to another place abroad. :

When they are sent home their journeys should be paid, at the cheapest rate, to
some port in England. As they become chargeable to a parish immediately on their
landing in England their expenses are not paid beyond the port of arrival. A through
ticket to London can sometimes be obtained at a smaller cost than to the port of
arrival. Advantage should, of course, be taken of this facility in the cases of persons
born in London.

Money should not be handed to them, except in ver.y small amounts, sufficient to
provide food on the way. -

No charge for luggage is admissible, unless in peculiar circumstances.

In exceptional cases where there is no direct communication with the United
Kingdom, or where the adoption of a circuitous route would result in economy, a
Consular officer is %ermm.ed to send distressed British subjeots to -some intermediate
Consular port, but he should in each instance be careful to advise the officer at such
gort of their arrival, and explain his reasons for having sent them. No money must

e given to them in anticipation of expenditure at the intermediate port. -

* * * - - ®

Relief of Colonial subjects.—6. As a general rule no payments are made by Consular
officers on account of British Colonial subjects except under authority from the Governor
of the Colony to which such persons belong, and the officer must therefore apply to the
Colonial authorities before giving relief. :

Exceptions to this rule exist as regards certain British Coloniés, where the Local
Governments have accepted the responsibility of repaying expenses incurred on behalf
of distressed natives. India also comes within this category.

The conditjons upon which natives of such Colonies, the Channel Islands and India,
may be repatriated at the public expense are set forth below under separate heads,
and Consular officers must be careful to see that these conditions are fulfilled before
relief is granted.

Reimbursement.—Reimbursement of payments on account of Colonial subjects must
be claimed from the Colonial Governments.

»* * * * » *
India.
British Indian subjects can be relieved under the following conditions :—
A Consular officer must in every case. before incurring any expense as regards the
¥rovision of a passage to India, cemmunicate either direct with the Government of

ndia, or, through the Foreign Office with the Secretary of State for India, whichever

may be most convenient, in order to obtain the necessary authority for the expenditure.
L]



118 COUNGIL OF BTATE. (11TH FEB. 1924.

. Whaen authority has been granted, an undertaking should be- réquired:from "the
applicant that he or she will return at once to Indis. The applicant 'shonld: thea
be provided, if there be direct communication by sea with Incia from:any port i
the Consular district, with the cheapest direct pasuﬁ. If there should be no direct
communication, the applicant should be forwarded to the nearest Consq{:te on :the
direct route to India, whence he should be despatched with the least possible delay,

Reasonable expenditure incurred in either case will: be defrayed out ef the revenues
of ‘India. Expenditure in assisting Indians to pass from one port to.another, except
under the conditions above stated, will not be allowed. ' L o

When it appears to the Consular officer necessary to telegraph for instructions, the
telegram should be addressed to the Secretary of State for T;z ia through the Foreign
Office, or to the Government of India, as may be found most economical.

Reasonable proof must in every instance be given to the Secretary of State or the:
Government of India as to the nationality of the person relieved, and a full report
must be furnished detailing the thYl taken by the Consular officer, and giving satis-
factory evidence that he has taken all the precautions prescribed in this Chapter relating:
to the relief of distressed British subjects. ' ) .

It muost be distinctly understood that no authority is givem to Consular officers to
afford temparary relief in the way of maintenance without ¥revioue sanction except in
cases where, in the exercise of their discretion, such relief appears to be absolutely
necessary, and where the withholding of it would result in the death of the distressed
person. : .

In the term ** British Indian subjects ** natives of Ceylon, the Straits Seitlements
Mauritius, or of any other country not under the administration of the Government of
India, are not inchuded. Care must consequently be taken to ascertain precisely the
nationality of claimants.

- - - - - -

CHAPTER XXIV.

Canx oF ProreRTY or BarTisH SuBJECTS AND OF DecEaskp Bririsk Susixcrs.

Acceptance of sums for wiich Government is responsible.—1. A Consular officer is
bound to sccept same on the following aceounts, for which His Majesty’s Government
hold themselves mesponsible :— :

(a) W:_;lgee of seamen and other moneys to be accounted for to the Board of
rade, which are paid to him in acoordance with the Merchant Bhipping
Acts, including the estates of deceased seamen ;

(b) Sums deposited in exchange for money orders at ports at which the money
order system exists;

(c) Sums and other effects received by him in respect of the estates of deceased
British subjects to which he is administering, in accordance with the
instructions of the Secretary of State, in the absence of representatives
competent -to administer to them.

- L ] - - - -

Tre HovourasLe Mr. PHIROZE C. SETHNA: Will Government be
pleased to state if they have received any complaints with regard to assist-
ance being asked for by Indian subjects from British Consuls and the
same being denied to them?

Tee HoNourasLe MRr. J. P. THOMPSON: I will have inquiries made
and let the Honourable Member have the information he asks for.

MiLiTARY COLLEGES.

55. T HonourasLe M. PHIROZE C. SETHNA: Will Government.
be pleased to state : —
(a) how many military colleges there are in India;

(b) how many Indians are taking advantage of the facilities granted ;
an

(¢) for what careers the training is being given“.’

<



¢ .
Ry ; QUESTIONS AND ANSWERS. . 119

* . His ExogtiENcy 188 COMMANDER-IN-CHIEF: T assume that the
Honoursble Member has in mind institutions at which candidates are pre-
pared for un army career snd does not require information regarding the
many instructionnl institutions which exist within the Army for the pur-
pose, amongst other things, of qualifying officers and men for promotion.
On the nssumption which I have made, the reply to his question is as

follows : — '

(a) The only institution in India at which candidates receive a
' preliminary training for a military career is the Prince of
Wales’ Royal Indian Military College, Dehra Dun.
(b) At present there are 70 Indian cadets at this College.

(c) The training is designed primarily to enable Indian cadets to
qualify for King's Commissions in the army.

PunrcHASE oF STorEs IN THE UNITED KiNnagpoM AND INDIA.

56. Tug HonouvrasLe Mr. PHIROZE C. SETHNA: Will Government
be pleased to state what was the total amount of material purchased in the
United Kingdom during 1922-28 on behalf of Government, including State
Railways, and what was the total amount of materials purchased in India
of Indian origin for the same purpose? '

Tae HoNoURABLE MR. A. H. LEY: The expenditure on (a) stores of
Indian origin and (b) stores purchased through the High Commissioner -
by the Central Government including State Railways and minor Local
Governments during 1922-23 was a8 under:—

(a) Stores of Indien origin ... Rs. 6,61,12,424
(b) Stores purchased through the High
d Commissioner . e £6,109,000

The figures at (a) do not include (1) purchases of ‘artitles ‘of the same kind
and of an aggregate value not exceeding Rs. 50 at one time and place, (2)
purchuses made by contractors for Government stores, (8) purchases in-
variasbly made in India such as bricks, Indian lime and mortar, Indian
timber, etc., (4) purchases made by or on behalf of the military authorities
other thun textile goods obtained through the Indian Stores Depart-
ment. *

DEMOBILISED OFFICERS.

57. Tae HonoorasLe Mr. PHIROZE C. SETHNA: Will Government
be pleased to state : — '

(a) the total amount paid during the year 1923-28 to officers of the
Army who retired or ‘were demobilised by way of gratuity,
allowance, passage money to themselves, their families and pay.
ment of equipment or of any other kind; '

-

(b) also the total number of officers who have received such sums?

His ExceLLency tHE COMMANDER-IN-CHIEF: (a) During the'
financial year 1922-23, a sum of Rs. 2,20,18,287 was paid on sccount of
salary, gratuity, passages, etc., to surplus officers who were retired or
demobilised. -

(b) The tetal number of such officers who retired or were demobilised
during 1922-28 was 1,582.
) L )
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RETIREMENT . oF OFFICERS IN THE SUPERIOR SERVIOCES ON PROPORTIONATE
. Pxnsions. s

58. Tar-HonourasLe Mr. PHIROZE C. SETHNA: Will Government
be pleased to state : — ' :

(i) the number of officers in the Superior Services who in each year
from the date of the inauguration of the Reforms up to 81st
December 1928 offered to resign by availing themselves of
the privilege of retiring on proportionate pension and subse-
quently withdrew their resignations; and

(ii) how much longer it is intended to extend the privilege to officers
to retire on proportionate pension? '

Tee HoNouraBre MR. J. CRERAR: (a) A statement containing such
information as is in the possession of Government is laid on the table.

(b) The privilege of retiring on proportionate pension has been extended
until the action proposed to be taken on the Report of the Parliamentary
Commission provided for by the Government of India Act is known, when
the whole position will necessarily be reviewed.

Statement showing number of officers in the Superior Services who, year by year,
since the inauguration of the Reforms and up to the 31st December 1928, applied
to retire on proportionate pension and subsequently withdrew their applicationas.

4 et memae s s

Serio Nember in | Nogher in | Nugbr 0 omamo
|
Indian Veterinary Service . . 1 1
Indian Forest Service . . . 1 1:
Indian Police Service . . . . 2 15 17
Indnn Civil Servioe . B 4
Indian Service of Engineers . . 2 1 8
TOTAL ' 10 18 | 26
[ '

ConstLTING ENGINEERS To THE INDIA OFFICE.

59. Tae HonourasLe Mz. PHIROZE C. SETHNA: Will Government
be pleased to give—

(a) the names of firms of Consulting Engineers engaged by the India
Office for Railway, Naval and other purposes with the re-
muneration earned by each of these firms during the year
1922-28; and

(b) against each such name the remuneration earned by firms or 8Dy =
individual members thereof by way of fees from Local Govern-
- . ments and local and statutory bodies in India?

Tre HonourapLe Mr. A. H. LEY: (a) The Consulting Engineers to
- the Becretary of State for India and the High Commissioner for India are
Messrs. Rendel, Palmer and Tritton. The Naval Architects are Sir John
Biles and Company. Final figures showing the remuneration earned bv
the Consulting Engineers and the Naval Architects during the year 1922-:i8

. ¢
‘ .



QUESTIONS AND ANSWERS. 121
are hot available to the Government of India, but the estimated payments
for that year were to the Consulting Engineers £25,000, and to the Naval
Architects £11,000.

(b) Local Governments and local bodies in India do not pay fees direct
to the Consulting Engineers or to the Naval Architects. The payments
mentioned in the answer to part (@), constitute the whole of the remunera-
tion paid to the Consulting Epgineers and the Naval Architects for work
.done both for the Central and for the Provincial Governments. The share
of the Provincial Governments is recovered by means of the ordinary per-
centage charges made by the London Store Department on purchases made

for them.

Tre HoNouraBLE MR. PHIROZE C. SETHNA: The name of Sir John
Biles and Company was mentioned as expert Naval Architects. May I
know if the head of the firm, Sir John Biles, who is now serving on the
Indian Marine Committee, is getting anything in addition to the fees which
the Government paid him as their expert at Home, and if so, what?

THE HoNouraBLE MRr. D. T. CHADWICK: As far as I remember, Sir,
Sir John Biles is getting his daily allowance and travelling allowance like
-every other Member of the Indian Mercantile Marine Committee. In ad-
dition to that he gets, I think, an honorarium of £1,500. I am not quite
certain about that. He has given up entirely over eleven months
of his working time to the work of this Committee.

COINAGE OF SOVEREIGNS AT THE BoMBAY MINT.

60. Tre HonouraBLe Mr. PHIROZE C. SETHNA: Will Government
be pleased to state: — _

(a) what arrangement they have made for the coinage of gold
sovereigns at the Mint in Bombay;

(b) if they are aware that considerable sentiment exists on this ques-
tion since the days of the late Mr. Gokhale; '

(c) if it is true that the gold produced in India is being refined at the
Mint in Bombay and is then exported in the form of bullion
instead of being made available to the bullion market of this
country; and ]

(d) whether any arrangement exists between the Kolar Gold Mines
and the Bank of England in this connection and, if so, what
.are the conditions?

. THe HovNourasLe Mr. A. C. McWATTERS: (a) The Honourable
Member is referred to the reply given to a question on the same. subject
put by the Honourable Lala Sukhbir Sinha on the 30th January last.

(b) Yes. The Government are aware that such sentiment has existed
und still exists in certain quarters.

(c) The Kolar Gold mines send their outturn to the Bombay Mint to
be refined as they require the Mint’'s Assay mark- The gold is then dis-
posed of by the Mines through their Agents in Bombay. The question
whether the gold is sold locally to the bazar or shipped abroad is naturally
one of relative prices. The Government understand that the last occasion
on which any of this gold was shipped abroad was in December 1921.

_(d) The Government undefstand that the urré'ngement referred to ter-
minated before the year 1920,
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Tag, HonousaLe Mr. PHIROZE C. SETHNA: Am I right in undér-
standipg that the Indian gold is available to the bullion market in India if
prices permit?

Tax HoxouraBrLE Mr. A. C. McCWATTERS: Yes.

‘

CreaTiox oF New PosTs rroM THE TIME oF LoRD CURZON’S VICEROYALTY ,
" up To THE 318t DECEMBER 1928, ' :

61. Tre HonovrapLe Mr. PHIROZE C. SETHNA: Will Goverhmént—
be pleased to state:—

(a) how many new posts were created with the Government of India
from the time of the Viceroyalty of Lord Curzon. and since:
up- to .81st December 1928, carrying salaries of more than
‘Rs. 1,000;

(b) whieh of these posts were abolished afterwards; and

(¢) which have the Inchcape Committee recommended for abolition?

Tue HoNouraBLE MR. J. CRERAR: The period mentioned by the
Honourable Member would comprise the wholly abnormal period of the
war and he will doubtless recognize that the information he asks for, the
compilation of which would involve an extremely heavy expendjture of time-

and labour, would have little practical value in its bearing on presént condi-
tions. ' ’

‘If the Honourable Member will specify the posts he has particularly
in mind, I shall be glad to inquire further.

ExPENDITURE ON CABLES EXCHANGED BETWEEN THE GOVERNMENT OF INDIA:
AND- THE INDIA OFFICE. :

62. Tee HoxovraBLe Mr. PHIROZE C. SETHNA: Will Government
be pleased to state the amount of cable charges paid by Government in con-
nection with the cables exchanged by the Government of India and the
India Office during 1922-23?

Tre HosoumrasrLR Mr. A. H. LEY: I regret that the information re-
quired is not readily available. Particulars are being collected and will be
furnished to the Honourable Member in due course. -

Tue HoNouraBLe Mr. PHIROZE C. SETHNA: When the particulars
are submitted, will it be possible to show separately the cost pf the tele-
grams sent personally by His Excellency the Viceroy to the Secretary of
State for India.

Tae HoNouraBLE M. A. H. LEY: I will make inquiries on that point..
I cannot answer off-hand. ‘

EMOLUMENTS OF THE SUPERIOR SERVICES EMPLOYED UNDER PROVINCIAL-
GOVERNMENTS.

68. Tar HonouraBLe Mr. PHIROZE C. SETHNA: Will Government:
be pleased to state : —

(a) if the Provincial Governments can increase the salary, emolu-
ments and allowances of any member of the Superior Bervices

working under them;

€
(]



QUESTIONS AND ANSWERS. 128

(b) if the reply to (a) is in the affirmative, can any Provincial Govern-

ot ment also reduce the salary, emoluments and allowances of the
members of the Superior Services holding a covenant from the
Seoretary of State; :

(¢) in what province or provinces and by how much and in the case of
how-many officers have such increases, if z}ny,‘beeh given; and

(d) if any of the Provincial Governments have given any increases
even after the appointment of the Public Services Commission
now sitting and since 1st October 1928?

THE HoNouvraBLE Mr. A. C. McWATTERS : 1] by ‘‘Buperior Services'”
the Honourable Member means the all-India, 8ervice, the powers of Pro-
vincial Governments are limited to the grant of compensatary allowances.
Compensatory allowances are allowances granted to meet personal expen-
diture necessitated by the special circumstances in which duty is performed
and the grant of them is.limited by the condition that they must not be
on the whole a source of profit to the recipient. '

Government are not aware to what extent Provincial. Governments have-
exercised this power.

Excess EXPENDITURE oN THE NEwW CAPITAL WOoORKS, DELHI.

64. Tue HoNouvraBLE Mr. 8. VEDAMURTI: Is it a fact that, during
the las’ inspection of the stoneyard of the New Capital works by the
Fmancial Assistant, it was found that an excess expendiﬁure of nearly
three lakhs was incurred? If so— '

(a) on whose authority was it incurred;

(b) how is it -being adjusted;

(c\,who was responsible for incurring it; and

@rwill Government be pleased to state whether there are

reasons why the auditing of these accounts should not be
done by the Accountant General as in the other Provinces.?

Tue HoNourasrE Mn. A. H. LEY: (a), (b) and (¢). No excess expen-
diture was incurred. There was, however, an unadjusted balance duye to
overburden at quarries being greater than provided for in the issue rates,
and secondly, to depreciation of value of halances made under the orders
of the Chief Engineer to accord with market rates. The difference is being
adjusted pro rata on the works concerned.

(4) The accounts are audited by the Deputy Accountant General, Cen-
tral Revenues, Delhi.

Tre HoNouraBLE MRr. 8. VEDAMURTI: What was the amount?

) Tae HonourasLe Mr. A. H. LEY: I cannot tell you the amount. It
will not be known until the final accounts are completed.

ExEcuTive ENGINEERS oF THE III anD X Drvisions, DeLHI, PuBLic WoRKS:
DEPARTMENT.

65. Taz HenourapLs Mr. 8. VEDAMURTI: (a) Is it a fact that the *
worlf of the Executive Engineer of IIT Division, who is on leave, is being-
carried on sipce nine months by the Executive Engineer, X Division, with a.
cuty allowance of Rs. 400 a month?
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(b) 1f 8o, wil Government be pleased to state whether there are
reasons’ why both ‘these divisions could not be amalgamated as was done
resently in the oase of Divisions II and IV?

Tee HoNourasLg Mz. A. H. LEY: (a) Yes,

(b) The III and X Divisions could not be amalgamated because the
charscter and quantity of the work did not permit of it. ‘

Tur HoNouraBrLe MR. S VEDAMURTI: Is it not possible to have
them amalgamated?

Tre HovovraBLE Mr. A. H. LEY: Not altogether. What has. hap-
pened is that a portion of the work in one of these divisions has been al-

lotted to another and a new charge has been created. That has just re-
cently been done.

TrE HoNOURABLE MR. S. VEDAMURTI: Could it not have been done
ten months ago, thus saving Rs. 4,000?

Tae HoNouraBLE Mr. A. H. LEY: No.

ExPENDITURE ON THE EASTERN AND WESTERN HosSTELS, RaAIsINa.

66. THE HoNoURABLE MR. 8. VEDAMURTI: (a) What was the cost,
estiiuated and actual, of construction of the Eastern and Western Hostels,
Dethi? Js it a fact that a sum of Rs. 75,000 was incurred by the Works
Asaistant in e¥cess of his own estimate?

(b) What action, if any, was taken against him?

Tae HoNouraBLE MR. A. H. LEY: (a) The estimated cost of the
Hostels was Rs. 14,46,010 and the actual expenditure against this was
Rs. 19,85,426. Of the total excess of Rs. 5,389,410, and excess of Rs. 8,18,000
was anticipated before the work wus put in hand and was provfded else-
where. The statement in the second part of this question is not ®orrect.

(b) Does not arise.

Sus-prvisions of TaE DELmI PueLic WoORKS DEPARTMENT.
67. Tae HoxovrasLe Mr. 8. VEDAMURTI: (a) How many Bub-
divisions are there in the Delhi Public Works Department ?
’ (b) How many of the officers, who man the Sub-divisions, are qualified?
(¢) What is the expenditure incurred in each such Sub-division?
(d) How many of the officers, who man the Bub-divisions, are un-
qualified and what is the expenditure in each such Sub-division?

(¢) How many qualified Engineers are there who are not in charge
of Sub-divisions? .

(f) What is the expenditure incurred as Sub-division allowances by
the appointment of subordinates to Sub-divisional charges?

(9) Will Government be pleased to state whether there are reasons why
unqualified men are placed in charge of Sub-divisions when qualified men
are available for the same pay?

- (k) What proportion do the Sub-divisions under the charge of subord:-
nsates bear to the total number of Sub-divisions?

(f) How far is that proportion in accordance with the Public Works
Department Reorganisation Committee’s Report?

’
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(" What is the amount of Sub-division allowances paid to the sub-
ordinates annually?

(x) Will the Government consider the advxsablhty of entertaining-
quelified Engineers for Sub-division charges?
THE HonounasLe Mr. A. H. LEY: (a) 24.

(6) Twenty-two of these have dpassed Engineering examinations of one
kind or another. Two, one a Hindu and one a Muhammadan, are quahﬁecl’
by practical experience.

(¢) The information is not available, as the expendxture is not booked
by Sub-divisions.

(d) See the answers to (b) and (c) above.

(e) Six.

(f) Rs. 10,800 per annum.

(9) No men are in charge of Sub-divisions who are unqualified to hold
charge.

(k) 50 per cent.

(i) The Public Works Department Reorganisation Committee made no-
specific recommendation in this matter.

(7) See my reply to (f) above.
(k) Government already do so.

’-

.

Divisions oF THE DerLmt Pusric WoRKS DEPARTMENT.

68. Tue HoNouraBLE Mr. S. VEDAMURTI: How many Divisions.
are there in the Delhi Public Works Department? How many of these-
ar: under the charge of temporury Engineers and how many under
perruanent ?

Tue HoxouraBLE Mnr. A. H. LEY: Ten Divisions. Seven are under
the chargg of permanent officers-and three under temporary officers.

Tug HoNouraBLE MR. S. VEDAMURTI: What is the principle under-
lying the creation of the new divisions? Is it done as a matter of neces--
sity or is it done simply as a provision for officers?

_ Tue HoxouraBLe Mr. A. H. LEY: I do not think, Sir, that that ques- .
tion arises either out of the original queqtlon or of the angwer that I have
given. .

OrricErRS IN THE DELAT PuBLic WoRKs DEPARTMENT.

69. Tne HoNouraBLE Mr. 8. VEDAMURTI: (a) Will the Govern-
ment be pleased to state the number of officers, hgth Imperial and Pro-
viocial, in the Delhi Public Works Department and the amount of
ueputatzon allowances paid annually?

(b) What is the necessity for importing provincial men when persons
with English and Indian qualifications are available for employment?

(c) Will the Government consider the question of reverting these men
during the next financial year with a view to reduce the expenditure on
the Delhi works?

(d) Will the Government be pleased to state why deputation allowances-
are given to the Indian Bervice Engineers when they.are recruited on an
all-India bgsis? .
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Tae HonovkABLe MRr. A. H. LEY: (a) Twenty officers are on deputa-
tion to Delhi, of whom two are at present on leave, preparatory to retire-
xvent. Excluding the two officers on leave, the amount paid annually in
deputation allowances* is Rs. 25;6566. ST -

(b) Officers with the necessary qualifications and practical ‘experience
were not available except from the-provinces, when the project was started.
.. (c) It is not proposed to revert the officers employed 'on the project until
the reduction of work permits of it. There would be no reduction of -expen-
diture but on the other hand an increase, as suitable persons could not be
‘obtained in purely temporary appointments at the same cost as is now
incurred. _ . C

(d) The allowance (now called special pay), was sanctioned by the
Secretary of State on the principal ground that the establishment would
be required to work at very considerable pressure and in strenuous circum-
stances, if. the project wab to be carried out within a reasonable time.

Tae HonovraBLE Mr. S. VEDAMURTI: Are thev not all reczuihs;d on
an all-India basis?

Tue HoNourasLe M&. A. H. LEY: No, not all of them by any means.

CoMmissiON oN BritisH PosTaL ORDERS.

70. Tue HoNouraBLe Mr. S. VEDAMURTI: Will the Government
be pleased to state the reason why ¢he commissiom on British pbstal
orders is less than inland money order rates?

. Tee HonouraBLe Mg, A. H. LEY: The reason is that the services
-rendered by the Post Office in return for the commission payable on on
‘inland money order are far greater than those rendered in return for the
poundage on a British Postal Order.

The Indian Post Office has to carty an inland money order to destina-
tion, pay it at the house of the payee, convey back the payee’s acknowledg-
ment and deliver the latter to the remitter. ‘A British postal order, on
the other hand, has to be sent by pest by the purchaser himself. The
intended payee or his agent must -attend at the post office to cash the
order and, if it is desired to convey to the purchaser an acknowledgment
of receipt of the order, the payee has to send a separate communication
to the purchaser by post.

STREET LIGHTING OF INDIAN AND EUROPEAN QUARTERS, RAISINA.

71. Teg HonouraBLE MR. 8. VEDAMURTI: Will the Government
state the reason why_thers should be any differentiation between quarters
occupied by Indians hd Europeans in the matter of street lighting?

Tee HoNouraBLE MR. A. H. LEY: I should explain that there is 1o
-disttnction between Indian and Furopean quarters as such. There is 1
distinction ‘between orthodox and unotthodox quéifters. ‘As it happens, a
certain .proportian of the orthodox fuarters are.situated in an area where
the through traffic is not expected to be heavy, where the lighting seale
has not yet beep completed and where the cables are overhead and not
underground. The occupation of the houses has nathing whatever to do
-with the street lighting, which is determined by the amount .of traffic
anticipated. "

#Now known as special pay.
[ ]
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Tag HoNourasrk Mr. 8. VEDAMURTI: Is it not a fact that therc
is no provision for light between Pahargunj and Ibbetson Road wiflch is o
riain shoroughfare and which has a dangerous corner?

Tag HoNourasLE Mr. A. H. LEY: I should like to have notice of that
question. 1 am not aware of the exact locality to which the Honourable
Member refers. :

FINANCIAL ASSISTANT To THE CHIEF ENGINEER, DELEHIL

72. Tug HoNourArLE M. 8. VEDAMURTI: («) What are the duties
of the Financial Assistant attached to the Chief Engineer of the Delhi
Public Works Department?

(b) Is he an inspection officer of the 'D\iv'isionz'a-l Accounts? If so, why
us the same duty done by the Deputy Accountant General, Central
Revenueés?

 Tae HoNourasLeE Me. A. H. LEY: (a) To supervise, generally, the
.correct booking of expenditure, and to see that executive ‘orders of the
local Administration and the Chief Engineer are observed; to advise Super-
intending Engineers in the Central Office on finaneial and aceount ques-
tions, and to make all Central Office disbursements.

(b) He is not an inspection officer of the Divisional Accounts. The
duties of the Deputy Accountant-General, Central Revenues, are audit
.duties and of an obviously different character.

REDUCTION oF THE STAFF oF THE DeLHI PuBric WORKS DEPARTMENT.

~ 78. Tre HovnourasLe Mr. 8. VEDAMURTI: What is the reduction
‘proposed ;n'the‘sﬁaﬁ ¢f the Delhi Public Works Deparument, clerical and
executive ?

THe HoNouraBLE Mr. A. H. LEY: There has alrcady been a certain
‘reduction in the establishment in 1928-24, and a further reduction in cost
of Rs. 1,62,000 is being budgeted for in 1924-25.

FINANCIAL ADVISERS.

 74. TaE HONOURABLE Dr. S;r DEVA PRASAD SARVADHIKARY:
{a) Will the Government be pleased to state what Departments of the
‘Government of India have Financial Advisers attached to them?

(b) Are these appointments made by the Departments themselves or
by the Financial Department? : :

(¢) 1f in any Department the Department itdelf makes the appointment,
what control or check has the Finance Department on the work of the
Financial Adviser? .

~ (d) How in such event can he be looked upon as a representative of the
Finance Department? o

(¢) Would the Government please state what has been the financial
and administrative improvement' in these departments since the appoint-
ments were made? oo S '

. (f)- Would the Governihent please staté what the rélation of the officer
in ‘question is  in each Departmeht with 31'% the ‘Deépartment itself, (2)
ihe Financigl Department, (3) the #Audit ‘and thé "Accbunts Departmeént ?
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‘Tag HoNourABLE Mr. A. C. McWATTERS : (a) There are two officers
with: ghis desngnutnon-—-the Financial Adviser, Militarv. Finance, and the
Financial Adviser, Posts and Telegraphs.

(b) Appointments to the posts of Financial Adviser are made by the:
Governor General on the advice of the Finance Department.

(c) and (d). These questions do not arise. The officers are representa-
tives of the Finance Department and are borne on the list of officers of the
Finance Department. )

(e) It is impossible to give the results of the creation of these appoint-
ments in the form of a statement of facts and figures. From the financial
point of view the deputation of special officers to these two important
Departments has resulted in a much closer control over their expenditure-
and a better organisation of their finances. From the administrative point
of view the main advantages are the more speedy disposal of business and
more harmonious relations between the administrative and financial Depart-
ments. -

(f) (1) The Yinancial Adviser, Military Finance, is the adviser in
financial matters of His Excellency the Commander-in-Chief and Army
Member. The Financial Adviser, Posts and Telegraphs, stands in a similar-
relation to the Director-General, Posts and Telegraphs and also advises
the. Department of Industries and Labour on financial questions aﬁeohng
Posts and Telegraphs and certain other subjects.

(2) The Financial Advisers are the representatives of the Hunnce
Department in matters srising in the Departments to which they are:
attached. They have free access to the Finance Member of the Governor
General’s Executive Council and the right to submit to him any case they
think fit.

(3) The Financial Adviser, Posts and Telegraphs, has no direct relations
with the Audit and Accounts Department. The Financial Adviser, Military
Finance, administers the Military Accounts Department, but in matters.
relating to audit the officers of that Department are required to obey
the directions of the Auditor-General.

Besides the two Financial Advisers there is a Financial Commissioner-
for Railways. This officer is a member of the Railway Bourd, but his.
position is analogous to that of the Financial Advisers. He is the re-
presentative of the Finance Department on the Board, and he has free
access to the Honourable whe Finance Member and the right to submit-
to him any case he thinks fit.

THe HoNoUuraBLE Dr. SIR DEVA PRASAD SARVADHIKARY : With re-
gard to the Financial Commissioner in the Railway Department mentioned
by the Honourable Member in his answer I gather from the answer that
he discharges his duties in two capacities, one as a member of the Railway
Board and another as a representative of the Finance Department. How
does he reconcile duties in these two capacities and discharge them loyally
to the two departments concerned.

Tre HoNourasre Mr. D. T. CHADWICK: So far no difficulty has
arisen in practice in reconciling these two capncmes

SEPARATION OF RAILWAY FINANCE FROM GENERAL FINANCE.

" 75. Tag HoNourasiz Dr. S DEVA PRASAD SARVADHIKARY:
(@) Would the Government please state whether it is in contemplation to-
separate Railway, Finances from General Finences?
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_ i {h)<1f the “unswer. fo ‘theit qiestion" e -in -the “affirsidtive; “would' the
Government be pleased to state ‘wheh and in “what-shapé -the mattér Wwill
be taken up-and what-sdvanitages, financial or ‘otherwise, are expected to
He"-dm'ivbd'trom?thé"'oha‘,"ge‘-?'. ce tlnmronlo e e T

. R RV ALEE

Tue HoNouraBLE MR: D. T. CHADWICK : :(a) Yes.

! '(b) The scheme, for separation will, ' Hope, be placed before the Legis-
lnfive Adsembly'in the course of the present Session with & full exposition
of the various advantages expected to be derived from it. I would, how-
. ever, refer the Honourable Member to Chapter III of the report of the
Indian Railway Committee (1921) in which muny of the disadvantages of
the present system 'and advantages of veparation are made apperent.

‘. '

BrINE SALT.
76. Tae Honoumape Mr. PHIROZE G, SETHNA: - Will Government
be pleased to state:— Le
: (a) how many Bengal maunds of bgine salt are produced at various’
places and at what cost and at which sbations;

(b) what is the capital spent,at each of such stations where salt is
produced from brine; ind

(¢) what is the cost of mnanufacturing such salt from: brine at these

places :— .
(i) with c(;)st of interest and sinking fund on the capital spent;
angd Lo e ' ' '
(ii) without cost of interest and sinking fund on the capital
spent?

Tae HonousasLe ‘Ma. A. C. McWATTERS: (a), (b) and (¢). Brine
salt is produced at Sambhar, Didwana and Pachbhadra in Rajputana (under.
the contiol of the Northern India Salt Revenue Department); Maurvpur,
Dawari and Saran in Sind; Kharaghoda, Udu, Dharasana and Chharwada
in Bombay; and in various scattered districts in Madras and Burma.

The other information required by the Honourable Member, so far as
ii; is available, will be found in the Administration Reports concerned,
namely, those of the Northern India Salt Revenue Department and of ‘the
Salt Departments in the various provinces. Copies of these reports are
in the Library. ' '

IMPORTATION OF SALT.

77. T HoxouraBLe Mr. PHIROZE C. SETHNA: Will Government
be pleased to make a  statement showing what quantitjes of salt ave
imported and from what places and to which vports in India?

. Tae HoxourarLE Mr. A. C. MCWATTERS : The Honourable Member
will find the information he desires in the ‘‘ Accounts relating to the Sea-
}I)c')llr;ne Trade and Navigation of British India *’, copies of which are in the

Jibrary.

_ Twe HoxovrasLe Mr. PHIROZE C. SETHNA: The Honourable Mem-
ber has obliged me with & copy from which 1 see that the shares of the
different provinces are shown prqvince by province. May T ask the Honour-
able Member if it would be possible to show them port by port?
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Tre HonourasLe Mr. D. T. CHADWICK: If I may be allowed to
answer that supplementary question, I will point out that in all our returns
of sea-borne trade for every article figures of imports and exports have
always been shewn province by province which is really the most useful
distribution. The adoption of the suggestion of the Honourable Member
would menn either recasting or largely elaborating these returns. As o
matter of fact the figures do indicate largely the trade of the differeat
ports, because in each province there is as a rule only one large port.
l:;irtuculars of the imports by ports may be obtained from the provincial
volumes.

/
Laaminiry oF (XDIAN TeA COMPARTES TO INCOME-TAX AND SUPER-TAX.

[ ]
78. Tre HoxoiraB_k Mr. PHIROZE C. SETHNA: Wil Government
be pleased ‘o stale :—

(a) since when Indian Tea Companies have been made chargeable
to Income Tax;

(b) what was the amount of Income-tax and Super-tax collected
from them in each vear since then; and

(¢) why were they not made liuble to the tax earlier?

Tue HoxounapLs Mnr. A, C. McWATTERS : Tea companies were not
agsessed under the Income-tax Act, 1886, as the Government of India were
advised that they were not legally liable to income-tax under that Act.
When it was decided to tax them under the Income-tax Act, 1918, the ques-
tion of the liability of tea companies to income-tax was referred at the
request of those concemed to the High Court, Calcutta, under section 51
of the Act. The High Court decided in 1920 that the profits from tea were
partly agricultural and partly non-agricultural, and that tux could only be
levied on that portion of their profits which was non-agricultural. It took
some time to work out with the representatives  of the  tea industry
what proportion of its profits could be held to be non-agricultural, and it
was not until October 1922 that a rule was finally issued under the Income-
tex Act, 1922. preseribing that 25 per cent. of the income derived from the
sale of tea grown and manufactured by the seller should be deemed to ie
derived from business. Tea companies were thus asscssed for the first
time in the year 1922-23. Government do not know what sums weve
collected on account of Income-tax and Super-tax from the various tea
compsnies in that vear, but the information has been ealled for and will
be supplied to the Honourable Member in due course.

COLLECTION OF JINCOME-TAX FROM INDIGO, SHELLAC AND SILK FACTORIES.

79. Tae HoxourasrLe Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to stute the amount of Income-tax collected respectively
from indigo, shellac and silk factories in each of the five yvears ending
1922.28?

Tne HoxovnasrLe Mu. A, C. McWATTERS : Indigo factories also were
held not to be linble to tax under the Income-tax Act of 1886 and havo
been specinlly cxempted from the payment of Income-tux till the 81st.
March 1925. Govermnent do not know what sumns were collected on
account of income-tax from shellac and silR factorics, but irformation has

Pe «
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.been called for and will be supplied to the Honoursble Member in due

Sea-BorNE Coar Travric.

80. Tue Hoxouranrk Lara RAM SARAN DAS: Will Government
kindly state what was the winount of Indian coul carried by sea for Indian
State and other Railways and the Indian Marine in 1913-14, 1918-19,
1921-22 and 1922-23—

(a) by steainships owned by companies registered in the British
Isles; and '
(b) by stenmships owned by companies registered in British India?

Tug HonourasLe Mnr. D. T. CHADWICK: The quantity of Indian
coal carried by sea for railways wns— .

(i) in 1918-14, 785,452 tons; information is not available ag to where
the steamship compunics were registered ;
(ii) in 1918-19, 117,774 tons, all carried by companies registered in
the Britich lsles or forcign countries;
(iii) in 1921-22, 394,396 tons. nll carricd by companies registered in
the British Isles;
(iv) in 1922-23, 439831 tons, all carried by companies registered in
the British Isles.

As regards coal carricd by sea for the Indian Marine the information is
not available. Inquiries are being made and the figures will be supplied to
the Honourable Member when avuailable.

Tie Hoxornraprs D, Sie DEVA PRASAD SARVADHIKARY : Was it
not neceskary  to place information of the kind which the Honourable
Moember snys is not forthcoming (regarding the amount of coal carried by
vessels  belonging to companies  registered in British India) before the
Indian Mercantile Marine Committee for purposes of that inquiry?

Tue Hoxovrapes Mu. D. T. CHADWICK: In my answer 1 only said
thalt the information is not availuble as to coal carried by steamships in
1913-14. That is ten vears ago. I understand that it is impossible now
to trace the names of the actual ships which carried the coal ten years ago,
and therefore it is impossible to ascertain the names of the owners. As
regards coul carried by sea for the Indinn Marine I said that the information
1s not available Inquiries arc being made and figures will be supplied
when available. :

RESOLUTION RE MURAL PAINTINGS IN GOVERNMENYT
BUILDINGS AT RAISINA.

Tur HonourasLe Mr. PHIROZE C. SETHNA: (Bombay: Non-
Muhammadan) : 8ir, mny Resolution reads as follows: —

- “ This Council recommends to the Governor General in Council that, if and when
the work of mural paintings in the buildings at Raisina, including the Government
House and the §ecretariat, is takenein hand, the same be entrusted to Indian artists
and preferably to the Bombay School of Arts.”

° . B2

,
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[Mr. Phiroge C. Sethna.} o _

New Delhi is being built at a cost of several crores of rupees. In the
scheme of decorations in the Government House and the Secretariat I
understand there are also to be mural painfings, and the recommendation
I make in my Resolution is that such work be entrusted to the Bombay
School of Arts. T o

I do so with the conviction that the Bombay School of Arts produces.
the most excellent work of this kind and even better than what may be
expected from European artists. This statement may appear an exaggera-
tion to some Honourable Members, and particularly te European Members-
of this House, but the testimony of European experts themselves will
convince them that. so far as mural paintings are concerned, the Bombay
School of Arts unquestionably takes the lead. Sir John Marshall, who
must be regarded as an authority on the subject by the Government
themselves, in a paper. which he read before the Royal Society of Arts in
Lobdon only three or four months ago says:

“ From start to finish this decorative quality, this sense for rhythmic, flowing
ornament and particularly for floral ornament, is the special prerogative of the Indian
artist. It is his birthright. You will find it inherent in every phase and in every
period of Indian art, whether it be in these early sculptures of the Buddhists, in the
medizmval ya_intings of Ajanta, in the elahorate architecture of the Hindus and Jains,
or in the fairly-hke structures of the Mughals. And seeing to what a high pitch this

sense for the decorative had been developed in the earliest monuments that have
survived to us, we can hardly doubt that it had come down from an immemorial

antiquity.” .
Dr. F. M. Thomas of the India Socicty. Sir Francis Oppenheimer and
others who have seen mural paintings done by the Bomaby School of Arts
and who ean speak with authority on the subject have all acclaimed it as
work of the highest order. Mr. M. A. Hydari, the Finance Minister of
Hyderabad, in which State are the world-famed mural paintings in the
Ajanta Caves, looks upon the Bombay School as ‘‘the lineal descendant of
the great National Art School of Ajanta’’. I recognise that for every man
we put up who will conscientiously praise the work of the Bombay School
of Arts in mural panting it is easy enough for those who hold the contrary
view or are interested in getting the work done by other than Indian artists
to put up others to decry their work. The indisputable point is, a point
which needs must appeal to this House, ikat the Bombay Art School which
has done astonishingly well, has by virtue of its existcnce and even without
the fact of its fine record in mural painting, the right to its chance at
Delhi, and Government must see to it that it does get this chance. The
patronage of art must first come from Government themselves, and parti-
cularly in a deserving case like this, which, if they do, it will follow that
the public who can afford it will imitate the example of Government and
the art of mural painting will receive greater cncouragement. This has
nlready been done to some extent on the Bombay side.

* The classes of mural painting in the Bombay School were opened only

a few years ago and they have advanc:d with great rapidity from one
success to another, and it has shown a vitality that would have been impos-
sible except in a country of natural artists. The introduction in this
~school of something akin to the facilities of instruction emjoyed by the Art
Echools of Europe has already produced results that would do credit to any
Art School anywhere. Yet more rapid would be their advance if they were
given work in the public buildings at New Delhi which would be an ad-
vertisement to them all the world over anfl which they merit. It is mo

- .
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you can find a ficld for their labours. The Gov-
te the value of the work, and the mural paint-
House at Bombay are applauded by all who
have seen them and by those who are in a position to express an authorita-
tive opimion on them provided, of course, they are lmp?rtlal ludgz‘es. 1f
the Cartoons and Mural paintings in the School of Arts itself, in (roven}-’
ment House and elsewhere in Bombay show the skill of “‘prentice hands
of these young art students what greater success muay we not_reasonably
expect if the School were permitted to cssay a larger task at Delhi under
the able leadership of its principal Mr. W. E. (iladstone Solomon and for
which it is perfectly competent. What 1 put forward therefore is quitc
a rcasonable and legitimate claim. It is précisely what is being now
accorded to the Lordon Art Schools, that is the right of a §‘chool of Art
to participate in such decorations as a School of Art working under its
own masters. - . .

And yet we understand the claims of the Bombay School to be given
« chance at Delhi arc seripusly opposed by eminent Academicians, althougn
the Royal Aendemy of London itself and the heads of other British Art
Schools are urging on their own students to decorate the walls of public
buildings in London on a large seale. It is believed that the suggestion
is to get the work cone at new Delhi by English artists or even by Italian
.decorators, which means the elimination of India from the field of artistic
support. It may bz suggested that the students from the Bombay School
may be made to work as assistants to the artists who may be brought out
from Europe. This too we ought strongly to oppose as such an idea would
be ruinous in its results, as it would only make copyists of our Indian artists,
whereas they have displayed distinct originality in this particular art as
also great proficiency.

As to mural paintings in India by Europeans we have specimens at the
Victoria Memorial Hall in Caloutta. We do not desire to see that style
of work perpetuated by Indians. They may not be inferior to the work
done by the Bombay School of Arts, but they are not mural decorations
at all as the phrase is understood in India and by Indian artists, but merely
easel picskures fastened on to the wall. Thev are essentially un-Indian
and not at all what we want to see here. Sir John Marshall has officially
stated a very unfavourable opinion of them and I personally think that to
every nine out of ten Indians who see thn they make no appeal whatever,
for they are very feeble works of art. British mural painting is still in a
stage of experimentation. Indian mura2l painting had hardened into a
received tradition, as the earliest panéls of Ajanta testify nearly two
thousand vears ago. '

The Indian point of view in decorative art, which is quite unique, is
entitled to the respect due to nge at least. Within its own bountiful
conventions it is capable of unlimited expansion. 1f there is one depart-
ment of national enterprise in which India is justified in refusing to be
instructed by any other country whatsoever, it is in the domain of decorative
art, of which, in the opinion of experts, she stands sole and unrivalled
mistress.

If any Honourable Member thinks that the question of the decoration
of New Delhi belongs to that class of special subjects that scarcely need
come within the scope and province of this House and that it may be
dealt with by experts outside af it and perhaps outside of this country, I
personally strongly dissent from such a view. The art of & country is its

) . .
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immortal part, and problems touching the art of Indin, touch also the soul
of India and are correspondingly vital to Indians. The question that has
been raised in Bombay must be answerad here and cannot be referred to
the urchitects of New Delhi for its solution, without a delegation of duty
which the country will regard as a derogation from duty on the part of this.
House. Nor is this question one which we, a8 laymen. must beware  of
approaching. It is not necessary to be u practising architect in order to
give an opinion on this question. We need not therefore be unduly moved by
the eriticism of the work of the Bombay School of Arts or the strong opposi-
tion to its wishes on the part of Sir Edwin Lutyens, R.A., the architect of
New Delhi.

In the work of that school, the soundest judges have recognised sterling
promise which is ready to be ripencd by the sun of opportunity. in thut
word, vou have the crux of the problem of Indian art to-day. Indian
artists are extremnely poor, and cannot afford to miss any opportunity, least
of all one of such®muuagnitude as Delhi offers. They are not very articulate
in their demands. Artists all the world over rarelv are. But in Bomba
they are usking through the School of Arts with no uncertain voice for
share of the oppercunities provided at such heavy cost to the country by
the extensive walls of the New Capital.  And that the production of the
School of Arts has fully kept pace with its aspirations no one conversant
with the artistic currents of Western Indin ean. doubt. No other Art
Schools of Indin nave specialised in Higher Art Training. In the Mayo
School of Arts and Crafts, Lahore, there are still no painting classes—nor
anything worth mentioning in Madras, Lucknow or I am afrnid we muxt
add Caleutta. The curriculum at the Bombay School of Arts now econforms
to the courses of thc Roval Academy Schools of London. Students draw
and paint not from copies but from the living model, and the work they
have done for the Bombay room of the British Empire Exhibition shows.
what excellent resalts they can achieve and what u magnificent revival of
Indian painting will follow this act of official patronage.

At the annual prize distribution of the Bombay School of Arts on 1st
December last the then Governor of Bombay, Sir George Lloyd, said as
follows :

‘““ Last year at your annual prize gathering, I appealed most urgently to the Indian
public to provide that opportunity for the sake of their own national art and 1 expressed’
my strong opinion that in the deecoration of New Delhi lay the immediate opportunity,
which should not, indeed could not justly. be denied to the students of the oldest
Art School in India. That opinion of minc has remained unchanged and to-day it
is infinitely strengthened by my inspection of the admirable work that has n
prepared for the Dritish Empirc Exhibition. 1 do net helieve that further proof can
be required of the School’s capacity for artistic production, and I congratulate the-
staff and the students most heartily upon the success they have achieved.”

All those who like Sir George Lloyd have seen the work of the Bombuay
School of Arts, which is to be exhibited ut the British Empire Exhibition,
cannot but consider it as reflecting the-highest credit on the School. That
work will be seen by hundreds of thousands, perhaps millions, at Wemblev
Park during this year, and I have no doubt it will be pronounced as work
‘of the very highest order. 1In view of the genuine revival of Indian painting
ihat is going on in Bombay I feel that this Resolution represents the least
that can be done by this Council towards reassuring the hard-pressed
School of Arts in its fight for the recoghition of Indian+Art as n living
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. factor, and of Indiau artists os artists. The gift of patronage to art brings
to the giver a thous: nd-fold return, as the history of our own country and
of other countries has abundantly proved. This House has at least that
gift, the gift of its official encouragement in its power to bestow, and its
bestowal by means of this Resolution will signify something more thun an
cmpty expression of opinion. Besides bringing immediate hope to the
Indian student of Art, the act will mark a return to the faith that his
forbears had in their own art. Give them but faith and opportunity and our
artists may be trusted, and speedily, to work out their own sulvatio.n and
in doing %0 to raise our country immeasurably in self-respect and in the

respect of mankind.

That the mural paintings in contemplation for the decoration of New
Delhi shall be as !ndian as possible and that the Arts School, Bombay,
should be granted the right to be allowed to paint them, are postu!ntes
that belong, or ought to belong, to the category of foregone conclusions.
Yet, Sir, there is a real and a genuine and an urgent national need for this
House to adopt this Resolution, and it has fallen to my duty to-day to
indicate the reality of the need, the genuineness of the Bombay School’s
supplication and the urgency of the case.

Tur. Hoxouvrasre Stk MANECKJI DADABHOY (Central Provinges :

. Greneral):  Bir, this Résolution is of a patriotic ¢haracter and

12 .\o«_w. certainly needs the sympathy and support of Government. T
do not propose to traverse the same ground and speak in support of Indian
art, and also in support of the merits of the Bombay School of Arts. There
is no necessity for special pleading on this occasion. The fact is very plain
that, if the architects propose to go in for mural paintings in respebt of
the new buildings at Delhi, and that they are required to be of an Indiun
character, it is only right and proper that Indian art and Indian industry
should be xupported and encouraged. I am thercfore to that extent in
entire agreement with my Honourable friend, Mr. Sethna, und would like
to support the Resolution. But what I fear is that, if you pass this
Resolution in the form in which it is now proposed, we make it of a manda-
tory character. We make it obligatory on the part of Government to
exclude the services of all other painters of different nationalities. 1 really
do not know what sort of paintings it is proposed to resort to in the
various buildings that will be constructed. There may be a certain class
of buildings in which the Indian or mural paintings may not be suitable.
There may be certain buildings where perhaps Italian architecture would
be necessury. There may be certain buildings where English architecture
would be indispensable. For these reasons I object to the wording of the
Resolution as it stands, and, though I am in entire agreement and in full
sympathy with the proposal that it is the duty of the Govern-
ment to sce that the Indian industries and Indian arts aro supported, and
though I firmly belicve that in the matter of cost also there will be o
considerable saving il the work is entrusted to Indian artists, yet 1 feel
that I cannot support the Resolution as it is worded. If a slight alteration
is made in this Resolution, I am sure it will be acceptable to Government
and the Council and no exception can bc taken to it. I, therefore, by way
of amendment, wmove that after the word ‘‘ entrusted '’ the following
words be added :

‘‘ as far,as proctieable.” .
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. This amendment, Sir, -will .aqrve tha purpose. Mll t.ake uwa) t,he
uumdn.tor) character of the Resolution and. will not exclude: European. and
-other foreign artists being emploxed,, if jt.is 4ssentially necessary, and will
in no way exclude the Indian nmstps imm abtaining’ the patronage that
they deserve. . . n o

. Tue Ho\oummh TiE PRESIDEI\T To the Resolution under dns-
qussnon amendment moved : - ;.

- After the word ' entrustéd ™ %hé Words ‘' as far as practicable >’ bt .
added. oo :

That amendment und the Reaolutron arc now under d!scussion '
- TUE-HO!\'()UHABLB ‘&m Dl\lSHAW WACHA (-Bombny: Nommatgd
Non-official) : Bir, us ‘an -old ‘student of the Bombay --Bchool of Arts.in
1858, 1 have taken a great interéss in that school, and T believe that during
the last sixty vears that it-has beén inicvxistenoce the progress it has made
18 remarkable and, under the .able-guidance of the present Prineipal, M.
Solomon, the School has attained a- igh degree of proficiency, particularly
in mural painting. I myself have seen the mural paintings of the School
and I was present.ut the last; Exhibition, when ®ir George Lloyd made
tbose laudatorv remarks to whlch mmn Honourable friend, Mr. Sethna,
just referred. I hope that this part of the Indian art w1ll receive the
support of Government. . Properly speuking, art is alvmys patronised ny
the prosperous citizens of any country. Of course, it is partly the. duty
of Government also to encoprage it. In India, particularly, where, of
course, the patrons of art and literature are so few, 1 -think it is only right
and proper on the part of Government that it should support it as far as
possible as m) Honourable friend, Sir. Maneckji Dadabhoy has said.
Therefore, 1 do hope that at least this Bombay School of Arts will be
offered the opportuaity of a trial and experiment as an eneoura.gement.
That great distinguished artist .Forgusson, who came here somewhere abouat
1864 or 1865 and went round the whole of India and took notes of the
seulptures and architecture of India, has written two big volumes in which
he highly praises the Indian art of ages past, and vel\’zr often speaks of the
beautiful paintings st Ajanta in terms of praise. 'hen such an artist
speaks of the Ajanva paintings in such terms, and when there are good
mural painters in India, I do not think that the Government will be doing
something highly praiseworthy by promoting the cause of Indian art, if
they accept the Resolution. With these remurks I heartily support the
proposition of tlu Hcmoumblc Mr. Sethna before the House.

THE Hosormm.s G()LONEL ‘Nawap Sm UMAR HAYAT KHAN: (West
Punjab: Muhammadan): I am glad that the -craze of wheeling over the
half-built Delhi to another station for the.convenience of individual members
is now over. It has already done a great deal of disservice because lots of
people who have ncught lands in the Station have been affected being
in suspense as to whether to start the buildings or not. However, Sir,
we have entered on another phase. I have been hearing about this new
Arts - School in* Bombay, (4 ;Voice: ** It is not new ’.) But there are
other provinces who have their own Art Schools. . We.  have. got
one in the Punjub. Why not also allow artists from there to
do the same work? We praise these schovls because students,  unless

. L]
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they ure backed in that way, get disheartened. But nobody has so far
cou{pured the art of the School here with the art of those in Europe. . 1f
they compare them, they will surely see that there is a great difference.
What is this School learning? I think it is learning mostly from art in
Burops. We are learning many things that way. No doubt, thgre may
have been vory fine arts in India before, but everything is changing and®
1 believe, improving. 8o, if money has to be spent, we ought _not to go
to fancy schools of ourselves but we ought to see that the smount is properly
gpent.  1f we can get with this sum the best men and best material fromn
Iorope. why should we not utilise them? Because 1 say this, 1 hope. iy
Honourable friends will not think that I am against all Indian efforts. But
I oniy say this that if somebody has to be operated upon I am sure ire
would not like n student to come and operate upon him simply because he
is an Indian student and that hé may learn by this operation. Supposing
there was a case of murder and you wanted to get the best pleader, I am
sure you would not go to & Muhammadan or » Hindu simply because he is
vour co-religionist. We ought to recognise that the art of the country
1 o bit buckward in some particulars. (The Honourable Sir Maneckji
Ddddbheg: ** Indian art is not backward ’*.) 1 personally think that the
arts of Furope are better. Why is the Bombay School called only a school
and not a college? If it was a better institution they would have called
it u college. 1t is only called the Bombay School of Arts. How are school
boys guing to cxcel their masters and professors. If we do help the
School of Arts, it should be done only to the extent to which it should ve
encouraged. But we should not say simply that we will have only this
Sehool in spite of the best institutions and the best artists procurable in

England.

Tue HoNouraBLm Mr. A. H. LEY (Secretary, Department of Industries
‘and Labour): 1 feel a little embarrassment in rising to speak on the subject
-of this Resolution which, as fur as 1 can see, cannot be adequately discussed

without going irto ecine details as to the merits or demerits, as my Honour-
able friend behind me would have, of Indian pictorial art as it exists to-day ;
& subject in which, I must say, and must admit frankly, with all due
apologies to the Council, 1 am less than a novice. I cannot pretend to any
of the qualificutions of un art critic, nor even perhaps of an art student,
and I eannot follow my Honourable friend Mr. Sethna on the discussion
ol this subject. T am quite willing to accept what he savs as to the merits
of the Bombay School of Arts. I do not propose to discuss them, and,
if he hopes to draw me into discussing the merits of any particular Indian
school as comparel with the western schools of painting or any other
schools of painting, T am afraid he will be disappointed. 1 can only treat
this Resolution on the broadest general lines, and I can suy at once that
the Government of India have, and I think every Member of this Council
will have, the fullzst sympathy with the main idea underlying this Reso-
Tution. T think that there are few who will not feel that the construction
of this great new City, which is going on before our eves, and which we all
hope will be a worthy representation in stone and marble of the greatness
of the British Indian Empire, does afford an opportunity for stimulating
and enlarging the legitimate mmbitions of Indian artists, an opportunity
such as has not arisen in this country for at least 800 vears. Spenkifig as
a Member of the New Capital Committee, 1 ean frankly say that I believe
it has always been the intention of that Committee. and therefore of the
“Governmetit of India, and P believe also the intention of the architects
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themselves, that when the time comes w put the finishing touches, so to
say, on the great building which will be the Government House of the
future, those finishing touches should be laid by Indian artists, if artists
o Indin with the requisite talent can be discovered. 1 must however
come down for & mcment from these loftv themes to the consideration of
one or two rather cold and hard facts. I should like to say in the first
place that I think it is a little doubtful whether there will be very much
scope for mural decorations of this nature in the Secretariat. There will
probubly be in Government House. It has always been the idean that the
Durbar Hall and some of the principal State rooms in the new Govern-
ment House should have decorations, probably mural paintings or somne
similar kind of decoration, but the scope is possibly not quite so large ax
my Honourable friend Mr. Sethna anticipates. In the second place, there
are eertain  technical questions which bhave still to be considered. We
have heard a great deal this morning, and I think quite rightly, as to the
werits of modern aural painting in India; but I have heard it stated, and
here 1 am spesking without aythority as T have no technical knowledge of
the subject myself, T have heard it stated by a person who is an authority
on these subjects, that o suitable plaster tor mural paintings in the climatic
conditions which provail in this part of India has ye* to be discovered. 1
am not sure bow far that is the’ ease, but 1 have seen it stated. 1 have
no reason to suppose that these difficulties will not be got over; but my
point is that it is a question which will require close investigution and pro-
bably some prolonged experiment.  Thirdly, and here I come to the main
point, this work is vot likely to be undertaken for some years.  Some years
are likely to elapse before the Government will really take up the question
of decorating these buildings. There is no provision in the project estimate
for work of this nature; the actual building of Go¥ernment House will
not be completed till 1926, and of course there is no question of undertaking
mural paintings for some time to come after that. It is largely a question
o: finanee. This Ccuncil will remember that there was a Committee on
which non-officials were represented, which was appointed some time ugo
to go into the question of the financial scheme of New Delhi, the New Delhi
Inquiry Committee, and they did go into the question of Government House.
They found that it was impossible at this stage to suggest any definite
economies in the construction of the building, as the gcneral design had gone
too far but thev dil suggest, if T remember right, in their report that work
of this naturc shouid not be undertaken until financial conditions improve.
T have seen one or two estimates for the formation of studios in Delhi, onc
from the Principal of the Bombay School of Arts and another from the
Architects and Chief Engineer of New Delhi, none of them costing less than
£100,000 and jrobatly more. It is therefore largely u question of finance
and it must be some time before this work is really undertaken; and pos-
siblv it is a little :cademic to be discussing this question at the present
moment, although @ quite agree that it will be necessary for the Govern-
ment of Indin to coasider what steps they can take to discover the requisite
talent in Tndin befere carrying out this work. Now, I come to deal with
the precise terms of the Resolution. Here my Honourable friend Sir
Maneckji Dadabhoy has stolen my fire. T have explained that it is the
iden of Governmen’, and it ix the iden of the New Capital Committee, that,
when the time does come. this work should be entrusted o Indian artists,
it the requisite talent ean be found in Indig. Tt is n question of finding
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the requisite tulent, but I do suggest to this Council that it is not wise to.
adopt a Resolution in such cutegorical terms as my Honoursble friend Mr.
Sethnu wishes to put forward. Is it not better and wiser to leave to Gov-
ornment a certain smount of latitude to utilise the best talent they cun
find; for we are all anxious that work ¢f this nature should be done by
nrtists who are worthy of the theme. Would it not be better to leave somc
Iatitude for following the example of the greatest Indian architect—and
when I suy the greatest Indian architect—I say also one of thé greatest.
architects in the history of the world? For what did Shah Jehan do? He
emploved Italinn artists; he employed French artists ; he.employed Indian
artist<. In fact he scarched the world over for the best urtlsts'he_ could ﬁpd,
to give the final decorative touches to those magnificent buildings, which
are now the wonder nnd admiration of the world. I suggest that, although
it is the intention wo utilise the services of Indinn artists, if artists can be
found worthy of the theme, it is not wise to tie oursclves down at this day,
probably some years before the work is undertaken, and still less to express
any partieular pref-rence for any particular School of Art in India. Art,
after all, has no boundaries, it has no geographical limits. Here I agree.
T must say, with my friend 8ir Maneckji Dadabhoy and my Honourable and’
aallint friend behind me. We do want to have some latitude in this
matter. and, although 1 think the Government should obviously in thew
search for the requisite talent in India look round to different schools which
may exist, thev should not definitely tie themselves down to one particulur
school. T say nothing about what Mr. Sethna said as to the particular merits
of the Bombayv Sehcol of Arts. T am quite willing to accept what he said.
But other schocls may arise in Indin in the future. Therc are other schools
in Indin now.  We should have Intitude in this matter. With this idea, Sir.
it T may huve vour permission, T should like myself to proposc an amend-
ment, not quite in the terms of my Honourable friend, Sir Maneckji Dada-
bhoy, but going, possibly, « little further than what he said in the direetion
originally desired by Mr. Sethna. What T should like to propose, if T may
have vour penmission, Sir, would be:

“To substitute for the words ‘ and preferably the Bombay School of Arts’ the-
following words :—-

“if the requisite talent can be found in India and that Government should
consider the possibility of utilising the services of art students selected from
the Schools of Art already existing in India.’

That, T think. while pointing out the sympathy of Goverminent with the

idea underlying the Resolution. should allow u certain amount of Intitude
to Government in earrving out that idea.

Tue Hoxovrasie tug PRESIDENT: Beforo 1 put the mnendinent to
the House, T should like to inquire from the Honourable Sir Muneckji

whether thix more comprehensive mnendiment will not enable him to with-
draw his amendment.

Tie Hoxovranre Sie MANECEJI DADABHOY Yes, Sir, 1 think the
amendment moved by iy Honourable friend, Mr. Ley, is more elaborate
ond fully covers my amendment. 1 quite prepared to withdraw mine.

The amendment was. by,leave of the Council. withdrawn,
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_ Tite HoNourAmLz tae PRESIDENT: To the Resolution under- consi-
deration an amendment moved: < o '

. “ That ifor_ the avords ‘.and préferably * to the end of the Resolution, the following
words be substituted :—

*if the requisite talent can be -found in India and that Government should
consider the possibility of wtilising the services of art students selected from
the Schools of Art already existing in India.” ” :

‘That amendment is now under consideration with the original Resolution.

Tue HoxouvraBLe Dr. Sik DEVA PRASAD SARVADHIKARY (West
Bengal: Non-Mubammadan): Sir, in this atmosphere of what some out-
side this House are pleased to call unreality, and as & new-comer, I take
heart in some matters. For example, when my Honourable and .gallant
friend from the Punjab (the Honourable Nawab 8ir Umar Hayat Khan)
tells us that in a murder case a Muhammadan would not like to be defended
by a Muhammadan pleader because he is a Muhammadan or in u serious
case of surgical operation he would not like to call in a Muhammadan
doctor as such.

~ Tee HonouraBLE TRE PRESIDENT: I do not think that is quite a
fair statement of the Honourable Member’s speech.

Tae HoNourasLk Dr. Sik DEVA PRASAD SARVADHIKARY: It is
in effect what he is good enough to say and I was going to say that I
begin to take heart from this. And when Sir Manetkji Dadabhoy reminds
this House that nothing mandatory ought to be adopted in this Resolution,
there again is reason to take heart because one feels on Sir Muneckji’s
suthority that now and again, at all events in regard to innocent and
inoffensive subjects like this, it is possible for this House to adopt some-
thing that partakes of the mandatory character. 'The Honourable Mr. Ley
has attempted to prove that we are dealing with an unreality so far as
the remote object of this Resolution is concerned. When the time comes,
when money is available, and if Indian talent ¢an be found, Government’s
sympathy will be extended towards the promotion of Indian Art, parti-
cularly with regard to the mural decorative part of it. Those are big
*“ifs ', 8ir, for those who every day feel the want of a little window
to their bathroom, the want of proper drainage to their compounds, the
want of proper cementing to their floors. It is useless to talk in advance,
according to him, of these fine artistic possibilities that mmay or may not
crystallise except at a somewhat distant future. 1926 has been suggested
as the date when the walls and the roof of Government House will pro-
bably be ready and then will come the question of decoration. Between
then and now many a new *‘ school of art ” will have arisen. I do not
want to take u provincial view of the proposition before the House and to
urge the claims of this school or that school that is doing work in directions
of this kind. Mr. -Ley's amendment, if it is adopted, will cover that
ground. But I do not want to let go by default the claims of my Province.
Bengal is doing very useful work in this direction us those who have seen
the work of artists like Mr. Aryva Chaudhri, and others in the domains of
mural decorations will admit. But what strikes ine, Sir, in this connection
is that expenses that we can afford ‘on worthy mural decorations must
‘be a long time in coming. Those who have been inside the Parliamentary
Houses in Westminster will remember how some of the panels are still
waiting for the public and not the Government to take up. Where
large avoidable expenses are concerned, beyohd general acceptance of the
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principle that Indian Art is to be promoted. ns much as possible, ong can
hardly go. It is only in the Indian Legislature that the necessity of an
elaborately discussed Resolution like this would be felt. © In another
country it would be a matter of course that local art ought to be utilised
to the utmost possibility. That we are obliged here solemnly to record a
pious Resolution that will not come into effect for a long long time
is only possible and necessary in Indin. That we have to be content with
general benedictions of the kind that Mr. Ley proposes is significant
enough. I do not think any useful pyrpose would be served by accepting
a Resolution with. such remote safeguards, and we may well let the
whole matter stand over and see what Arts Schools flourish and what

decay.

Tae HonxouraBLE Mn. G. A. NATESAN (Madras: Nominated Non-
official): Sir, the Resolution which has been moved by the Honourable
Mr. Sethna distinctly points out that if the question of mural painting
is to be taken up, the work should be entrusted to Indian artists and
preference given to the Bombay School of Arts. So, I think the Honourable
Member has rightly anticipated that it may be undertaken or may not
be undertaken. 1 for one would not undertake this work at all, if it is
to cost enormous expenditure of money, particularly as one is anxious for
retrenchment in these days. '

I regret I cannot support the amendment that has been moved by
the Honourable Mr. Ley. There are two verv serious defects in it, if T
may say so. First it is stated **if the requisite talegt can be found in
Indin.”” I question that statement. 1 think the speech of the Honourable
Mr. Sethna and the speeches that have followed—and I will say the remarks
of Sir Dinshaw Wachn also—have shown that there is a lot of requisite
talent. availuble in India. The second clause, it seems to me, is some-
what dangerous. ** And that Government should consider the possibility
of utilising the services of art students, etec.”” That means that even if
the requisite talent is available, it is to be left to the Government to
consider the possibility or otherwise of entrusting the work to Indians.
It also means that the Government may not care to do it at all. I there-
fore will not jeopardise a somewhat innocuous proposition of this description
by accepting_an amendment of this character which will defeat the very
purpose the Honourable Mover has in view. My Honourable friend very
well pointed out that, if the work of mural paintings in Delhi is to be
entrusted to Western artists, it means the elimination of Indian art. T
think he might have gone further and added that it is not merelv the
elimination of Indian art but a slur—an unmerited slur—on Indian art.
I am strongly of opinion that if there is to be any provision at all for mural
painting, the work should be entrusted to Indian artists. -

There is one other point on which some stress has been laid. A sort
of competition, if I may sav so, between the work of the different Schools
o. Arts in India,—each one praising the work of the School of Arts in his
own province—has been going on. That seems to me quite unnecessary
because the Honourable Member has said ‘‘ preferably to the Bombay
School of Arts.” The chief point is that this House should unhesitatingly
give its opinion that it is anxious that, when the question of mursl painting
in Delhi is taken up hereafter, that work should be entrusted to Indian
artists. I think that, if this is accepted, it will be satisfactory to all.
I regret therefore I cannot support the amendment and I give my most
hearty support to the proposition which has been moved by the Honourable
Mr. Sethna. . .
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Tue HoxovrapLe Mr. R. P. KARANDIKAR (Bombay: Non-Muham-
madan): 8ir, from the time I visited the Ajanta Cuves in 1883 1 have been
under the. impression that we did at one time possess the best plaster,
fresco paintings and water colours which we see there durable enough for
-centuries. I was so tempted by what 1 saw in the Ajunta Caves in 1688
that I renewed by visit later on. On these two occasions I found the
Bombay School of Arts sending out its establishment to copy for the
benefit of the whole world the nice paintings that one discovers there—
paintings which at later times have®*had to suffer at the hands of—I will

not say visitors—but unknown individuals. Copies were being made of
those paintings. I was told that those copies had been sent to be kept
in the British musemn. I was also told that later on those copies were
not to be found, they were either burnt or somehow lost. There was another
-endeavour made by the School of Arts to copy these paintings again. |
merely mention these circumstances to indicate the value of that art,
that it is praised even to-day after two thousand years by those well-
versed in the present day paintings, and that Indian art has not suffered.
When I visited Tanjore, I was struck with the paintings that I saw there,
which depict to-day for the benefit of visitors those who were the 14 rulers
that ruled Tanjore for a certain time. After that, when I visited Pompcii
in 1908, I was able to see the paintings on the walls of the houses excavated,
and all visitors were struck with the durability of the colour of the paintings
there. When in London, at the approach of the House of Commnons 1
found that there were paintings which. illustrated parts of history which
are very interestind and instructive, 1 was so enamoured by the view 1
had of all these paintings that 1 thought that whenever any question of
this kind arose 1 was sure to go in for some words in favour of #hen.
When I visited some cities in Ttaly, T reully found students muking copies
from the paintings that I found there, and I was struck by the benuty of
the paintings such as appertained to the ceiling. When T found students
-copying them T wondered, if what was displu_\'ed in the various places 1
visited, could be indigenous art, and when I was told that those were their
-own arts,—not copied fromn other nations, but the work of their own
artists—I thought to myself that there would dawn a day in Indin when
the emporium of the whole of Indin might contain a nagnificent edifice
such as will accommodate at least in sowe small corner the exhibition of
its own art. To whom would India say ** Paint me as T am ’' if not to
her own sons and daughters? Indians will be the first to imagine what
their country is and portray nature. India alone will give opportunity
to her own sons and daughters, not to others. to imnagine whut she was in
+luys gone by. It is said that we must have the most beautiful art exhibited
in this capital. * Possibly we may have, but what do we exhibit thereby ?
Do I not love my child more than anybody else? In spite of the precept
“ Do unto others as you would be done by *’ would not Indin care more
for the arts belonging to herself rather than having the best specimens
‘in the world? If art were to be imported into India, it would be
for the edification of those that have to further the glory of India, but it
must be understood that there should be san exhibition containing not the
‘besf things in the world, but the best things belonging to Tndia.

It is only in that sense that this recommendation is made. We do not
want to tie down the hands of anybody. It is, after ull, n recommendation.
The Honourable Mr. Sethna says ‘** if and when.”” When the time comes;
wnd the time must come, when it is tuken in hand, is it not better to
be prepared beforehand? Forewarned is fowearmed. What js considered
prematurc now shouild be looked upon as the best warning to be

. R ,
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. prepared for the time. 1t may be that at the present moment our students
may be lucking in perfection und mauy not stand the test of competent
examination. But is it not time enough—and I think no tige is too early,—.
to be prepared for the occasion? If we pass this Resolution here, it will
be the greatest incentive to everybody concerned and, if there is any
art to be found defective nt the present moment, T have full faith that

in time there will be a sufficient-improvement of it enough to stand any
test.

Then we are told that the present estimates do not contain these
things. Possibly. This is a thing which has to appear after the buildings
are complete. I see side by side buildings being pulled down, which
contained the best specimens of the art that then existed. By the side
of these I find an endeavour made—l see a struggle between art and
nature. If this Delhi is to contain the best possible features of art, it
must contain the best possible specimens of Indian art. In spite of
the fact that the places of instruction are called schools, they are colleges
in the sense that they give the best instruction possible and, when the
thing is quite ready for the inception of these paintings, there will be
no voice from anywhere that Indian art is wholly lacking in that capacity
to stand the examinmation of Members here- I have great pleasure in
supporting the proposition as it stands.

Speaking about the amendment I should say that it is a wide amend-
ment. Possibly it may be that Indin at the present moment may not
contsin the best possible materinl, but I should think that there is time
<nough, and I do hope that when the Honourable Mr. Ley comes into
yreater power, he will see his way to utilise his influence in favour of this
new art in spite of his attitude at the present moment. I therefore vote
for the Resolution as it is moved by the Honourable Mr. Sethna.

Tae HosourasLe Mr. PHIROZE C. SETHNA: My Honourable friend,
Sir Maneckji Dadabhoy, has withdrawn his amendment by which he
had askeéd for the addition of the words ‘‘ as fur as practicable ~’. ‘‘ As
far as practicable ”’ we know means at the best no more than a pious
hope. But my Honourable friend, Sir Maneckji Dadabhoy, further says
that this Resolution is of a mandatory character and so also did say the
Jovernment Member, the Honourable Mr. Tey. Muay I remind both
these gentlemen that our Reforms have not yet reached that stage when
Lesolutions passed by either House of the Central Legislature are binding
upon Government. That time is vet to come and I hope it will come soon.

Until then, we have to be content with begging of the Government to do
what the country wants it to do.

Now, Sir, I shall refer in brief to the observations made by my Honour-
able friends, Sir Umar Hayat Khan and Sir Deva Prasad Sarvadhikary.
The gallant Colonel first of all referred to the Bombay School as a school
of yesterdny. Perhaps he did not know of its existence earlier. May I
inform him that the Bombay School of Arts is older than himself, that
the Bombay School of Arts had for one of its principals a person who,
if he is not as well known to the whole world as his son Mr. Rudyard
Kipling is, was Mr. Lockwood Kipling, onc of the principals of the Bombay
School of Arts so far back as I believe about sixty vears ago. It has
had several good principals, but notably the present principal Mr. Gladstone
Solomon. Then again, the gallant Colonel asked, why not students from
Lahore? My Honourable friend, Sir Deva Prasad Sarvadhikary, referred
to painters ip Bengal. HaveeI eliminated them? My Resolution clearly

says ‘‘ Indian artists '’ and says further *‘ preferably the Bombay - School
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of Arts ’’ for the reason to which I shall presently advert. If there are
students availablp elsewhere in India than in Bombay, by all means avail
yourself of their services. As I said in my opening remarks, so far as I
mow, the school to which my Honourable friends refer, have not made
the same advance and the Lahore School, I beliéve,” have no* painting
‘classes. If other schools show proficiency by all means let ‘the students
from those schools come in. In fact, that leads me on to suggest thdt
it would be well to have in India § post-graduate course on the lines
of Villa Medici in Rome to which even.students from France, who win
the Prix de Rome, are sent for.advanced courses and I understand & similar
prize called the Prix de Rome, has also recently. been established for British,
students. If there is competition of that kind,.: heslthy competition
between different schools in India, Indian painting - will have the means.

[Mr. Phiroze C. Sethna.] T R

of a revival which it so sorely needs.

My Honourable friend, Mr. Ley, began his statement by saying that
Government are in fullest sympathy with my notion.” We want Govern-
ment to translate that syimpathy; from lip sympathy to action. Times
out of number Government profess sympathy with us, but just as 1
remarked only the other day, Government times out of number will not
accept o Resolution which is put to them in the name of the people, and
which we non-officials know is the opinion of the general public. The
Honourable Mr. Loy savs that my Lesolution does not give Govern-
ment enough scope. He pointed out the instunce of the great Moghuls
who also imported artists from other parts of the world, notably Italy
May I remind iny Honourable friend that thev were brought out here
not for mural paintings to which my Resolution refers.  Thev were brought
out here for the purpose, particularly, of architecture. I ‘do not say that
these Indian students should design buildings ut new Delhi.  All 1 say is
that these Indian students are perfectly well qualified, and better qualified
in the opinion of Government experts themselves, like Sir Jobn Marshall,
to be the best workmen to-day in mural painting whether jp India or
anywhere else in the world. 1t is, Sir, for that reason that I%orded my
Resolution in the manner I have. ‘

Again take the money point. I say ‘if and when ' in my Resolution.
If Government have not the funds, surely 1 um not pressing them to
take the work in hand immediately. Government say that the buildings
will not be completed till 1926. We will wait if they like till 1028, if
there is an assurance that Government will then give this' work to Indian
artists and preferably to the Bombay School of Arts. for the simple reason
that at the present moment it is only the Bombay artists who are qualified
to carry on that work in a very superior degree. I cunnot see my way
therefore to accept the Homourable Mr. Ley’s amendment. Mr. Ley
puts in the words ‘‘ if the requisite talent be found in Indin? "’ What is
the nassumption he makes thereby? He absolutely denies ‘the existence
of such talent. ‘

Tae Hoxovraere Mr. A. H. LEY: No, Sir. I never made t-hnt state~
ment. ] . .

- Tae HoNourasLE Mr. PHTROZE C. SETHNA: Then why not eliminate
those words? I say that that talent exists. I refer the Council to men
like' Sir Francis Oppenheimer and 8ir Johp Marshall, whose testimony
Government will accept anywhere except it would appear.for, the purpose



- MURAL PAINTI!&&S IN GOVT. 'BUILDINGS AT RAISINA. 145

of accepting my Resolution. The next part of the Government amend-
ment reads: ‘" and that Government should consider the possibility of
utilising the services of art students selected from the Schools of Art
slready existing in India.”” - What does this imply? Are not Govern-
ment prepared to say that, if and when they will get the funds, they will
. utilise their services for certain. They are evidently not so prepared to do

and that is because Government will rely on the opinion of their experts.
Mind you, not experts in painting but in architecture.

In my remarks 1 challenged Government and 1 said that one of the
architects of New Delhi, 8ir Edwin lLutyens, is opposed to giving this
work to the Bombay Bchool of Arts. There is not u word in reply from
the Government Member to that charge. I understand that the buildings
at Raisina are in charge of two drchitects, one is 8ir Edwin Lutyens and
the other Mr. Herbert Baker. I made no reference to Mr. Baker, because
1 do not know if Mr. Baker is fuvourably disposed to the Bombay School
or not. If Mr. Baker is not opposed to the propousal in my Resolution
‘and if, ns T understand, the work of the most ﬁrominent buildings at
New Delhi is divided between these two eminent architects then, if Mr. Ley
i» prepured to say that Government will give the work to the Bombay
School of Arts or to other Indian artists, no matter where they come -
from in buildings which are constructed by Mr. Baker, I um prepared
_to sccept such an nmendment. As regards the Government umendinent,
I can only say that it attempts to shelve the question, because at a later
date 1926 or 1928 Government will come down and say "~ Our architects
do net advise us.”” Why should an architect advise in a case of this
kind? Why should Government take the advice of architects in matters
relating to painting? Honourable Members of the Council who belong to
the legal profession will hold with me that there is a prima facie cuse
ugainst accepting the opinion of an architect on matters of pure painting.
That being so, I regret I am not able to accept Mr. Ley's amendment.

I am much obliged to my friend the Honourable Mr. Vedamurti for

passing on to me within the last few minutes a telegram which appeared
in Indian Newspapers amd is dated London, 5th February. In
that telegram there is the opinion of another authority in regard to the
value of Indian painting. Sir Charles Holines, Director of the National
Gallery, speaking quite unofficially at a meeting of the India Society,
8aid :
‘‘ that he was eager to see the great paintings of Indias, Persia and China and Japan
represented in our national gallery side by side with the great paintings of Europe. In
saying this he must not be thonght to disparage or to be complaining about what had
been done for oriental art by the British Museum and the Victoria Albert Museum.
That was beyond all praise. But there was a function which those museums could not
perform.' Only by accepting the great painters of the East in juxtaposition with the
great painters of Europe could we properly .estimate,. proclaim and emphasise- the place
of the East in the vital artistic achievements of the world. Our knowledge of art was
not complete until we could include paintings of India, Persia, China and Japan in the
same comprehensive vision with  which .we surveyed the works of Northern and
Southern Europe.”

Sir, I am sorry I have to press my Resolution for the acceptance of
the Council to the exclusion of the amendment moved by the Honourable
the Government Member. 1 shall be content to wait until such time as
Government are in funds, but what T wailt is an assurance that, when funds
are available, Government will entrust this work to Indian artists. As 7
have said in my previous remarlks, if there is such an assurance and if the
assurance is to apply only to the buildings which are in the charge of Mr.
Baker, then too I thall be éxceedingly thankful and will accept such an

b4 °
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[Mr. Phirore C. Sethna. ]

amendment. If not, I have nq. utl;qr ;e,oqugae except to press udy mgtion.
But before doing so, I will appeal $p.. the. Hopourable the Leader of the
House, as he did »n the ocaasiop of the Nobel Prige questlon, to request
afficial Mombers not to vote on. fhis question. This will give = oleqr
indication of the feeling of the pcop‘e on ,the question as expressed on
their behalf by non-gfficial Mambegs. B .

1t is all very well for Government to ocome £orw¢md with amendments
as they have done. There has bardly been a Resolution by » nen-official
Member of this Council, whigh is now ip its fo _yesr, whlch hag bean
accepted in toto by Gavernment without some gost of e .or other. 1
do not know why they are so keep an ohanges. d gdo not kmew wheher
they consider that non-officials in this House do nat understand their busi-
ness and that it is only $hey who do.

Tue HowouraeLe THE PRESIDENT: I would remind the Hongyrable
Member that the chgnge in the ngn wes syggoated ‘by the Counail
and not by the Government.

Tre HoNovrasrLe Mr. PHIROZE €. SE‘I‘HNA That enables me o
return to the charge I made a wesk ago to-day that the ocunstitution f
this Council is such that no matter whatever Resolution non-official mem-
bers may bring, it is not possible far them to lt passed unless Government
are favourably inclined. That is my complaint and therefore the consti- .
tution of the Couneil ought to be changed. '

Tue HonouveasLr T PRESIDENT : 'L‘hat is not the point before the
Council.

ThE HoxouvrapLe Mr. PHIROZE G. ‘XETHNA Then, Sir, I wouid
remind the Government Benches that crores of rupees are being spent on
New Delhi. It is the tax-payer’s mouey. The man whe pays the piper
must have the right to call the fpne. erafore, 1 do wan$ Goyernment
to give us the assurance I nsk for and { hope that the (}o\\nml will nacept
my Resolution.

Tre HoNouvranrk Dr. Miax 8ie MUHAMMAD SHAFI (Law Memuer) :
Sir. I agrec with ny Honourable friend, Mr. Sethpa, that the mope
being spent on New Delhi is the tax-payer’s money. 1 believe thut eye%
Member of this House is included in the category of ** tax-payer "', inclu
ing the oflicials, and therefore 1 see no reason why I should give the direc-
tion to officinls that yny Honourable friend wants me to do.

Tee HoNourare Mr A. H. LEY: S8ir, I did not imagine when 1 put
forward what I thought was a harmless amnudment to the Besolution ti;,gt
it would cause so much beat. Affer all, there seems t0 me to bhe v

little difference between the te of the smend,ment and the termp of the
Resolution. Al I have said :mfﬁe amendment is timt if the talent oould
he found in India, it should be utilised, and that T stick to, tmd that is the
intention of Government. If it is found in India, it will he utilised. I was
particular not to be drawn mto any disgpqslon as to tﬁe merite of the
Bombay 8chool of Arts in particular. I am regﬂv ngt cqxppptent to discuss

them, 1 have said that I was, spenk pally, to acce
Mr. %thna 8 opiniop. Bpt there ku‘g‘ery htt i%’ een th%t
amendment to the Resolytion an(f the orlqln gj:lon ‘l‘bare is this.

difference that we are ‘not fyin own, exopt to the extent
that Indian m-tm’rﬁ should ﬁo th?sca it {n&mn arbﬁtﬁ oan*be Yound wo!ﬂly

i
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. of the theme. That is all the amendment says and I think it is & perfectly
rousopable prqposition. 1 understood from my Honourable friend’s remarks
that he understood, or had heard, that Sir Edwin Lutyens was entirely
agninst this proposition. Well, T am afraid I know nothing of that at all.
I do not know what Sir Edwin Lutyens’ views on the subject are. All 1
do know is that it has been the express intention of the New Capital
Comimittee—and 1 believe of the architects, but 1 am speaking without
definite nuthority here,—that, if the right talent could be found in India,
it should be utilised. That is all the Resolution, as I wish to see it
amended, says. There is no idea at the present moment of bringing out
any ltalian artists or English artists or any other kind of artists. The
simple fact is that we have not yet got to the time, whem we are going
to consider this. Ali that is being done is that we are getting on with
the work of comstenction and we shall leave it to the future to decide. when
the buildings are completed. But I say that it should be done by Indian
artists, if Indian artists ean be found who are worthy of the theme, and
who can do it. 1 am quite prepared to say that, if the Bombay School
of Arts or apy -pther Schoal of Art, is found to be worthy. of the work, they
will he giwen it.

Tur. HonougrasLe Ma. PHIROZE . SETHNA: Found worthy by
whom ? -

Tur HoNourase Mr. A. H. LEY: By Government, in consultation
with their expert advisers.

Tue HonovrasLe Mr. PHIROZE C. SETHNA : Expert architects?
Tre Hongupasiz Mir. A, H. LEY: Well, it may be.

Tue HonNouraBLy Sig MANBECKJT DADABHOY: I suppose the Com-
mititee will have to decide.

Tae HoNovrasLk Mz. A. H. LEY : If the Committee are in existenoe
at the time we umdertake tho mural decorations, they will probably have
a voice in the mattar. But 1 supect they will long have ceased to exist.
I suppore the architects, if they are alive at the time, will be consulted. it
is really a rather premature discussion at the present moment. After all,
the one thing that has got to be borne in mind is that the decorations
which are undertaken in these buildings will certainly have to be in canso-
rance with the general theme of the buildings, and it will probably be donc
by Indian artists, Lecausc after all the general theme of the building is
semi-oriental at any rate. All that I have suggested in this amendment
is that we should not tie Government’s hands but simply say: if we can
find the talent for this work in India, Indian talent will be used. I submit
that this is an entirely reasonable proposition.

*ae Honoomasre THE PRESIDENT: The original Resolution movad

was X
*“ That this Council recommends to the Governor Genmeral in Council that if and

when the work of mural pgintings in the buildings at Raisina, including the Govern-

mant Howse and #hu:@ecretariat, is taken in hand, the same be entrustd to Indian
astists anl paefereblg e the Bombay School of Arts.”
To that Resolution an amendment was moved :

. “d ‘hat far the words ‘ and preferably * to the end the following words be substi-

tuted :

“if the requisite taal;ti)t.ucm ?e iﬁ‘xmd il:h India and tPat Go;:rdnmeut shoul(cll
onn:A ish: the possibility, of atilising the services of art ents seleete
fyont'the ghoag of Art ‘already existing in Judia.’ ”’

°



(148 OOUNCIL DF STATE. [11tu FeB. 1924.

[The President.]

The question before the House is whether that amendment should ie
made or not.

The Council divided :

AYES—24.
Akbar Khan, Major Nawab. Misra, Pandit Sham Bihari.
Amin-ul-Islam, Mr. Muhammad Hussain, Mr. Ali Baksh.
Amiruddeen Ahmad Khan, Nawab Rafique, Sir Muhammad.

Bahadur. Sarma, Sir Narasimha.

Barran, Mr. C. A. Shafi, Dr. Mian Sir Muhammad.
Be.ll, Mr. J. W. A. Shepherd, Mr. W. C.
Briscoe, Mr. H. K. Singh, Sirdar Charanjit.
Chadwick, Mr. D. T. Stow, Mv. A. M.
Crerar, Mr. J. : Thompson, r. J. P.
Dadabhoy, Sit Maneckji. Umar Hayat Khan, Col. Nawab Sir.
1oy, Mr. A, H. Zahir-ud-din, Mr.
MacWatt, Major-General R. C. Zulfigar Ali Khan, 8ir.
McWacters, Mr. A. C. :

NOES—13.
Abdul Karim, Maaulvi. Sarvadhikary, 8ir D. P.
Acharyya Chaudhuri, Maharaja 8. K. Sastri, Rt. l-{Ion‘ V. 8. Brinivasa.
Ismail an, Mr. Sethna, Mr. P. C.
Karandikar, Mr. R. P. Sinha, Mr. Sukhbir.
Khaparde,~Mr. G. 8. Vedamurti, Mr. 8.
Natesan, Mr. G. A. A, A. Wacha, Sir Dinshaw.
- Rampal Singh. Raja Sir.

The motion was adopted.

Tnr HovNouraBLe THE PRESIDENT : The further question is that the

1r.u. umended Resolution be adopted, namely :

‘““ This Council recommends to the Governor General in Council that if and when
the work of mural paintings in the Luildings at Raisina, including the Government
Honse and the Becretariat, is taken in hand the same be entru to Indian artists
if the requisite tulent can be found in India and that Government should comsider the
poasibility of utilising the services of art students selected from the Schools of Art
already existing in India.”

The motion was udopted.

Tue HoNouransrr: tHE PRESIDENT : With reference to the next Reso-
lution* on the paper, I notice that there is practically no business for to-
morrow It may be convenient—I leave it to the House—it may be con-
venient to the Mover of the Resolution and the Member in charge of it,
if the Leader of the House agrees, to take that Resolution up to-morrow.
I would ask the Mover if he agrees to this.

Tar HoNourabLE MR. 8. VEDAMURTI (Burma: General): Yes, Sir.

(The Honourable Mr. A. H. Ley and the Honourable Dr. Mian Sir
Muhammad Shafi also agreed to this course).

Tre HonourasLe THE PRESIDENT: We will therefore take the
next Resolution to-morrow. Thdt will avoid an afternéon sitting and also
give work for to-morrow. “

The Council then adjourned till Eleven of the Clock on Tuesday, the
12th February, 1924.

* This Council recommends. to the Governor ‘Generl in Council that the New Capital
Committee, Delhi, be reconstituted with non-official members in the majority.”
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